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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

(The following Act of the Gujarat Legislature, having heen assented to by
the President on the 11th October 1963, is hereby published for general information)

AKBAR 8. SARELA,
Secretary to Government,
Legal Department.

P

GUJARAT ACT NO. XXXVIII OF 1963.

1‘ [ First published, after having received the assent of the Tresicent in the
oo “Gujarat Government (azefte” on the 16th October 1963. ]

An Act_to extend the duration of the Bombay Land R-equisit-ion Act, 1948,

It is hereby enacted in the Fourteenth Year of the Republic of India as

follows : —

1. This Act may be called the Bombay Land Requisition (Gujarat Extension ghore title.
of Duration) Act, 1963.

_ Rom. 2. In section 3 of the Bombay Land Requisition Act, 1948, ip sub-section (I), Amendment
S AN 1 111 ' f tio; |
5 h??& for ﬂme word and figures “December 1963 the word and figures “December 3 of Bom.
2 tu4n, 1966 shall be substituted, AXXIIT of
. 1948,

Iv-Extra-61 {Lino}

PRINTED AT THE GOVERNMENI CENTRAL PRESS, AHM’EDABM;.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 14th October 1966 is hereby published for general information,

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT No. 20 OF 1966

( First published, after having received the assent of the President in the
“ Qujarat Government Gazette” on the 24th October 1966 ).

An Act to extend the duration of the Bombay Land Requisition Act, 1948,
Itis hereby enacted in the Seventeenth Year of the Republic of India as follows:-

1. This Act may be called the Bombay Land Requisition {Gujarat Extension Short title,
of Duration) Act, 1966.

L . e . .
Bom. 2, In section 3 of the Bombay Land Requisition Act, 1948, in sub-section (J), Amendment
IXI)I(X' for the word and figures “December 1966” the word and figures “December 1970" °§ sootions 8
of . of Bom.
1uds. shall be substituted. XXXOI of

1948,

72
IV-Extra=——26 (Mono)
" PRINTED AT THE GOVERNMENT CENTRAL FRESS, AHMEDABAD.
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PART WY

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 24th December 1970 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of QGujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1970,

(First published, after having received the assent of the President in the
“Gujarat Government Gazette” on the 3ist December 1970.)

An Act to extend the duration of the Bombay Land Requisition Act, 1948,

It is hercby enacted in the Twenty-first Year of the Republic of India as
follows : —

1. This Act may be cailed the Bombay Land Requisition (Gujarat Extension gyoe sigto.
of Duration) Act, 1970.

2. In section 3 of the Bombay Land Requisition Act, 1948, in sub-section (), Amendment

Bom. .
~ XXX for the word and figures “Decentber 1970° the word and figures “Decomber 1972”5 #5gticn 3
" loss shall be substituted, XXX of
_ . 189
IV-Extea-29

PRINTED AT THE GOVERNMENT CENTRAE FRESS, GANDHIMNAGAR.
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PART IV

Acts of the Gujarat Legislature and (rdinances promulgated and
Regulations made by the Geovernor.

" The following Act of the Gujarat Legisfature having been assented to by the
President on the 16th December 1972 is hereby published for general information.

S. 8. SHAH.
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 28 OF 1972,

(First published after having received the assent of the President in the
“Gujarat Government Gazette™ on the 20th December 1972).

An Act further to extend the duration of the Bombay Land Requisition Act, 1948.

It is hereby enacted in the Twenty-third Year of the Republic of India as
follows: —

1. This Act may be called the Bombay Land Requisition (Gujarat Extension gy o yoro
of Duration) Act, 1972,

Bom. 2. In section 3 of the Bombay Land Requisition Act, 1948, in sub-section (7), Amendment

ﬁfﬁ' for the word and figures “December 1972" the word and figures “Decembcrg; ‘g;‘l':" 3

1948, 1974" shall be substituted. XXX of
158 1948,

IV -Exira—¢1

FRINTED AT THE GOVERNMENT CENVRAL FRESS, GANDHINAGAR.



Exira No. 12 REGISTERED No. LI/S0/GNR/2

mm

The Gujarat Government Gasette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. XVII] -FRIDAY, MARCH 19, 1976/PHALGUNA 29, 1887

Separate paging is given to this Part in ovder that [{ may
he filed as a separate compilation,

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.
‘The following Act of the Gujarai Legislalure baving been assented to by the
President on the [5th March, 1976 is hereby published for general information.
8. L. TALATI,

Secretary to the Government of Gujﬁrat,
Legal Department.

GUIJARAT ACT NO. 12 OF 1976.

(First published. after having received the assent of the President in the

“Gujarat Gevermunent Gazette” on the 19t March, 1976).

An Act further to extend the duration of the Bombay Land Requisition Act, 1948,
as in force in the State of Gujarat.

11 iz hereby enacted in the Twenty-seventh Year of the Republic of India
as follows: —

I. This Act may be called the Bombay lLand Requisition (Gujarat Short titte.

Extension of Duration) Act, 1976,
2. In section 3 of the Bombay Land Requisition Act, 1948, as in force in Amendment
Rom. 'he State of Gujarat, in sub-section {1), for the figures, letters and words “31st gf Of“;f;';'_‘
dny of December 1975” the figures, letters and word  “31st December, 19777 ﬁ}lfgml of

l}!‘;sr.‘f shall be substituted.

e
A

1V —Extra—14



Ropeal of
Guj. Ord.
No. 11 of
1975.

53 QUJ. GOVT. GAZ., EX., MARCH 19, 1976/PHALGUNA 20, 1897 [ParT IV
3. The Bombay Land Requisition (Gujarat Extension of Duration) Ordinance, gucli-
. - . Td.
1975 is hereby repealed and the provisions of section 7 of the Bombay General ny,

Clauses Act, 1904 shall apply to such repeal as if that Ordinance were an };1;7?
enacliment, Bom.
1 of

19004,

PRINTED AT THE GOVFRNMENT CENTRAL PRESS, OANDHIRAGAR
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Acis of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 14th February, 1978 is hereby published for general information,

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 10 OF 1978,

(First published after having received the assent of the President in the
“Cujarat Government Gazette” on the 16th February, 1978).

An Act further to extend the duration of the Bombay Land
Requisition Act, 1948.

It is hereby enacted in the Twenty-eighth Year of the Republic of India as
follows: —

t. This Act may be called the Bombay Lard Reguisition {Gujarat Extensioi Short title,
of Duration) Act, 1977,

2. In the Bombay Land Requisition Act, 1948, in section 3, in sub-section (7), Amendment
for the figures, letters and word “31st December, 1977 the figures, letters and °f Sootion
word “31st December 1979” shall be substituted, SN

o0 1948,

IV-Bxtra—I10

e
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80 GuJ. GOVT, GAZ., EX,, FEBRUARY 16, 1978{MAGHA 27, 1800 (Parz IV

3, The Bombay lLand Requisition (Gujarat Extension of Duration) Ordinance, ;.
1977 is hereby repealed and the provisions of section 7 of the Bombay General gﬂi-l R

Clauses Act, 1904 shull apply to such repeal as if that Ordinance were anofofg-;-:,

Bom, I
epactment, of 1904,

PRINTED AT THE COVERNMENT CENTRAL PRESS, OANDHINAOAR.
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